Rulings by [17 July, 2014] the Chair 311

RULINGS BY THE CHAIR—Contd.

Non-listing of Short Duration Discussion on unprecedented spurt in violence

in Gaza and West Bank Area of Palestine in today’s agenda papers

...(Interruptions)...

s} TR AT (FE1 S ): AR SURATTT S (ST

MR. DEPUTY CHAIRMAN: Let me finish papers to be laid. ... (Inferruptions)...
Let me finish papers to be laid.

oft e 3rrETe: A SaEHTaf Sf, §R1E@ige 3w e .. (). .
MR. DEPUTY CHAIRMAN: Point of order! ... {Interruptions)...

DR. V. MAITREYAN (Tamil Nadu): There cannot be a point of order during
laying of papers. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: What is your point of order?

2t 9 IUATA; A1 SUHHIYT Sf, 2177 el @) WG b BREE] o oy,
Sid HG+ D] brRidE] THIS g% AT o9 G 31, I ugd A1 0w wfer &1 o fd
o w=it S 3 v war Worr o, 39 wa ux A o) oty & g € ek Frofa o &
fory & wwar anfey) sad fory emust we o wrfig o & e i as Fofa e =)
foram < @, gufery St Frofa & @R wa |g7 wIRT g, g9 @R & HRUT HET
i el gar |

A 20151 g dALHT wrgd o 39 g g2 ol o feran

MR. DEPUTY CHAIRMAN: No, no. No discussion on Chairman’s ruling.

...(Interruptions)... No, discussion on Chairman’s ruling. ... {(Interruptions)...

sft T sEETe: A, I wed @) drRAE! @ Fwn g, 7 93 B de ww
Tl §l 9% Wad @ Huel 8, sy a1 72 offaer &1 v 99 W v, sy a1
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7= P Rolee fomm

P A6 AT UGT b TP UF [P garl ST Wed  Pel © fb =0 i el
f&= < form oyl




312 Rulings by [RATYA SABHA] the Chair

s w9 ag goiel ved © wefeed g1, a1 usd oWl w fofa g
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SHRI V. P. SINGH BADNORE (Rajasthan): Sir, 1s this a challenge to the ruling of
the Chairman? ... (Inferruptions)... Sir, is this a challenge to the ruling of the Chairman?

...(Interruptions)...

DR. V. MAITREYAN: Sir, is Rule 267 still relevant now at this stage?
...(Interruptions)...

SHRI P. RAJEEVE (Kerala): Sir, as per vesterday’s List of Business, after the

Question Hour, the Short Duration Discussion was listed. ... (Inierrupiions)...

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, please don’t comment on hon.

Chairman’s ruling. ... (Interruptions)...

SHRI P RAJEEVE: No, Sir. Nothing on that, Sir. But, Sir, after an item of business,
fixed for a particular hour, is disposed, or, before the normal hour of adjournment of
the House, any item in the List of Business, which have remained, may be taken up

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Where are you reading {rom?

SHRI P. RAJEEVE: Sir, this is interpretation by Kaul and Shakdher. ...
{Interruptions)...

MR. DEPUTY CHAIRMAN: That is interpretation. Okay.
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SHRI P RAJEEVE: Rule 29, Sir. ... {Interruptions)...
MR. DEPUTY CHAIRMAN: Agreed. That 1s interpretation.

SHRI P. RAJEEVE: So, first you take up the issue. Our notice is there. It 1s for
suspension of the rules and to take up this issue. Firstly, Sir, let us take up the issue

of attack on people of Gaza. It should be taken up now itsell.

MR. DEPUTY CHAIRMAN: Okay. Sharad ji.

sft yRE I (fIER) @ AR Sygwmf off, § se ua 2 famdt @ s
g1 IS wa & o | el e, d1 @w A T W fern S wedn 2l # anud
AT ¥ SRR Aed 9 [t S @rear g 6 59 e 6 e & anfre air
arifsi f3d 9 gY 21 9%, dved ufdrm & sART w1 g 4T @ Rear w21 81 5w
BRI A TR TH et € 6 78 v U Amer © 8 e e A= o, 97 R o
AMSHT Pis 3MTT TEI B 5UF M & 9rg il fJae gRRefr 21 18 § f5 arm
Pl eredl dl gAR fed # =€l B, 2mud Bd A wrig €, w=iifd axar amud ger |
21 d7 FART AR qRET S W ®, S gifersflel €, 8RR fed dved ufitn 9
IS 87 @) gafay, A9 faTd) @ 5 emg @ 3w W fede @ ARY, WRe
AP oA & < AT PIS 9gd IS! a1 T8 © B AN AT 8] PT I © [P 3N
U PO 9Gd o, i BT 39 T BH AR B 7T AT o Sy IS ARyl 89 Y
AT PO PR A TS APl B Al A B DY A © B g W el S W wm
2+ yiferde & 9IRU, 59 45+ & dRy 399 & <1 Jf ol 499 5, 99 9¥ A @iy
el T BRT, dfhT 77 d1 oiex BRT b anst I &1 39 9 ds o 3R S
D 39 U¥ gdl B ol 3y A fomre) wurafa S @l siev convey @ il
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SHRI D. RAJA (Tamil Nadu): Sir, in fact, there was Question No. 142 against
my name. [t is my question relating to the fishermen. ... (Interruptions)... No, no; listen
to me. ...{Interruptions)... Despite that, the issue of Palestine people, our policy towards

western Asia was raised. It shows the importance of the issue.
MR. DEPUTY CHAIRMAN: What is your point?

SHRI D. RAJA: My question is ...(Interruptions)... My question is, we have
been discussing this since yesterday. By this time, we could have discussed the issue.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay, okay. That is all right. ... (Interruptions)...
SHRI D. RAJA: Mr. Deputy Chairman, Sir, please listen to me for a minute.
MR. DEPUTY CHAIRMAN: T have to give a ruling.

SHRI D. RAJA: My question is, everybody is aware of the rules.

MR. DEPUTY CHAIRMAN: T have to give a ruling to Mr. Naresh Agrawal.

SHRI D. RAJA: Sir, let me finish, please. Everybody is aware of rules and
everybody has interpretation of rules. My point 1s very simple. ... (Inferruptions)... Why
can’t the Government agree for a meamingful discussion on this issue ... (Interruptions)...
and let the House function? ...{Inferruptions)... We are all for the House functioning.

...(Interruptions)... This is what we are saying. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shri Yechury, what is your point?

SHRI SITARAM YECHURY (West Bengal): Sir, the pointed issue is a question
of Short Duration Discussion on what 1s happeming in West Asia and all of us have
our opinion on it. The hon. Chairman has given a ruling. We are all obliged to accept
that ruling. You yourself, Sir, vesterday said that you have to accept the ruling but you
can question the ruling. I am using that prerogative which you have granted on this
floor, and 1t 1s on record. 1 am just reading it where you have said that objections can
be raised. Sir, the question is the following. ... (Interruptions)... This 1ssue was listed
in the Revised List of Business. All of us are aware that the Revised List of Business
cannot come to be circulated unless there is prior agreement of the Government as well.
...(Interruptions)... That means the Government had agreed at one point of time. After
agreement of the Government, the Government has changed its mind. Now, the question
15, under the Constitution of India, that created both these Houses of Parliament, the
Parliament and the Legislature has its own independence like the independence of the
Tudiciary. The Executive, that is, the Government is accountable to this Legislature,
but the Government cannot influence what 1s to be discussed by this Legislature. What

1s to be discussed is ... {Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. It 1s clear. I got your point.

SHRI SITARAM YECHURY: Sir, please listen. ...{Inferruptions)... Let me
complete, Sir. ...(ITnterruptions)... The point that I am making 1s that this 1s an issue
the world is seized with. The hon. Prime Minister, in the recent BRICS Summit, is

a signatory to a Declaration of the BRICS, where they have condemned the Israeli



Rulings by [17 July, 2014] the Chair 315

attack on the Gaza. The United Nations has given a Report where it said that 75 per
cent of those killed are civilians. Forty-six are children; twelve of them are below the

age of 5 years. ...(Interruptions)...

Sir, Ttaly has condemned it; Germany has condemned it, the BRICS has condemned
it. Now, the point 1s ... (ITnterruptions)...

MR. DEPUTY CHAIRMAN: Okay. Please ... (Interruptions)... 1 understood your
point. ...{Interruptions)...

SHRI SITARAM YECHURY: It is the sovereign right of the Indian Parliament

to discuss. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: T got your point. ... ({Interruptions)...

SHRI SITARAM YECHURY: The Government can! It is their job.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I got your point. I will give a ruling on what you

said. ...{Interruptions)...

SHRI SITARAM YECHURY: Therefore, the Government’s reversal of the position
has to be explaned to the Parliament. ... {Interruptions)... They have to explain to the

Parliament why they have taken this position. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have made your point. Now, take your seat.
Mr. Sukhendu Roy, do you have anything new to say? ...({Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I have a very small
submission to make. None of us 1s disputing the ruling. [ am just referring to the
ruling. In view of the ruling, it seems beyond doubt that the objection raised by
the hon. External Affairs Minister yesterday was not sustainable. But as a resultant
effect, the discussion could not be held yesterday. Therefore, propriety demands that
the discussion be held today. ... {Interruptions)... And this 1s the sense of the House.
I would request the Government also to concede to the discussion. What is wrong in

1?7 .. {Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Sukhendu Roy, I got your point. Now, let me

make things clear. ... {Interruptions)... Now, let me have my say. ...(Interruptions)...

sft weea agd STerwmRy Sft . (@EEE). .
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of} forora e sugwla @gicy .. (I, .

MR. DEPUTY CHAIRMAN: I have called him to speak. 1 will allow vou
...(Interruptions)... Because I have called him already, let him speak. ... (Inferruptions)...

[ will give you a chance to speak. ... (Inferruptions)...
o} 09 I T[T (SR S): SUHHIUT AG IS . (FETH). .

sft SgRuTafer: I i, g 916 ATa T T (= ST L (FEE). L 21 37T
F1feTyl ...(RTERIF)... Please sit down.

SHRI FREM CHAND GUPTA: I am also a Member of this House.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. It can’t go into a discussion
...(Interruptions)...

oft frora TRrer: Suwvafar Aglga, g9 et 3l od, I feT G uga A da g & T
ST 9 HEH WSl BT ¥, 98 ®odl § {7 JRRAT B SioRT B 7 8T §, T A
P W 121 21 5D 15 Tl & 31K TS B USSI B Sl 21 S 3T Uep I1< Fava+
SifeR 91 X1 &2, 1 Swe! 21 311 a1 a1fey) 89 @ & 98 A8gul AT 8, SR
AR &, dzd 3iay & 2 wxer 2090wl & w121 w21 wrar A R gawm v 2
fob &4 |l gHy ux Gl Bx1 A, 1 39 eT Bl a1 Heyul $HY Wi e B
ATTRIBAT R B 2...(IT)...

MR. DEPUTY CHAIRMAN: Now, please let me give my ruling.
. (Interruptions)...

A fasrg M 98 9 iR Tsond BRI, Sield 3R Tsoii BRI, U TR)
el Tl Bl ...(DETH)...

MR. DEPUTY CHAIRMAN: Mr. Gupta ... (Interruptions)...
it oo ;o 9| @ IR-9R Rl axd 2 L (HEEH)..
SHRI SITARAM YECHURY: Sir, I wish to make one point. ...{Interruptions)...

MR. DEPUTY CHAIRMAN: You have already made your point. I would give

my ruling. ... (Interruptions)...

SHRI SITARAM YECHURY: Sir, if this House is being disrupted, it 1s because

the Govemment 1s disrupting the House. ...(Interruptions)...

sft SapuTafar: s sil, ey gifery)
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sft 9 a5 T SuwwTula AEiGE, H s WA IR @l WY 3iR It wifci @i Wl
wfeTe BT 9re T fh Biet gifeal o1 A #iwT fre amfe] ..(@Ee™)... That's nice of

you ...(Intervuptions)...

ft Sovamafer: srev e

sft 09 ==z T sAI o, A agd e i e 21 @@ g g faw el dae
udh fope @ foar o1 Agla 991 ga 21 sAR e Sft 7 Srelle | g9 Isiiey T &
e Rrere ot fy 81 YoreTsT o T TR 9 SRS S 21 98T §, U9 a9 Jaele
& ¢, g, dedi AR Aieeell & ...(FATF)... 7R, I8 9w gl 8, Twt amy
forer o & Sa= =t eI 9, 319 S U @ el b o .. (HFET)...

MR. DEPUTY CHAIRMAN: Okay. Now, 1 have to give my ruling
...(Interruptions)...

#ft 99 =I7g TET: ARER, SFR B9 S WA P MY, 1 3RS S B A el
BT 39 fA9 & HUY g9 ygel ol gt aifey, 2mad Jed & SRedT gred 9 A%
38 AT 2

SHRIMATT KANIMOZHI (Tamil Nadu): Sir, T wish to make just one point.
...(Interruptions)...

SHRI NARESH AGRAWAL: Sir, she 1s the lone lady Member ...(Interruptions)...
DR V. MAITREYAN: Sir, I want to ...({Interruptions)...

MR. DEPUTY CHAIRMAN: I know that because she stood up, you would also
stand up! ... (Interruptions)...

DR. V. MAITREYAN: No, Sir; it 1s not like that. ...(Interruptions)...

SHRIMATI KANIMOZHI: Sir, many times during the discussions inside and
here, you have promised that the sense of the House will be taken and that would be
preceding every other decision which 1s made. But I think the sense of the House 1s

very clear, and yet...
MR. DEPUTY CHAIRMAN: T would give my ruling.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir,

before you give vour ruling, I would like to say something.

MR. DEPUTY CHAIRMAN: After Mr. Chaturvedi, I would call you.
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MR. DEPUTY CHAIRMAN: I will give my ruling. ... (Inferruptions)...

ol Woed Agdel: 1 AffeRi @i, Wil sAR dfmedr @ afer §
(FAIH)... T, PUT D g1 M7 & 0=} 916 Bel | TR, U7 9% 8] § & 54
39 fawy w gl ¥ 41 Ty e Qv w gal &, e ag ol =81 2 & 59 3w
@ A wd ax, dfew g ww ¥ 6 @ dieEar & AR B gesliagfiea

AMaEd B APl 57
oft Io=quTafa: W@WWE&T 211 will explain it.

ol qead agdel: 59 UeT B SR F N g9l PR B ol e AR
2, 1 31 B Ddd 7 W Fdt wg S92

MR. DEPUTY CHAIRMAN: It 1s not lke that ...{Interruptions)... 1 cannot

allow everbody.

o wEd Agddl <M, # S P SR 39 Wed BT A TP TR a1 Bl
W fedmT aEda € 6 590 v 9 & 9/} Uh $ 96 Ud.. (9. IR,

YT (HEIH)...

ot Iggamafa: 1 T2 (I,

il Heaad aqdel: AW, SO B I P 3ER 59 WPR A U QI & TH-UP
weeh wifl gecieneiy ol feuRedae foar 81 . (@aa™)... gfFafbdis of, swyfsad
@ L(FHEF).. AR 3@ U8 war ufdade al AN ReRdee s asd
B1...(AIM)... 89 3 ST Bl G ST 9184 81 ..(FFEM)... 89 9% & b
39 [a92 & Hur ysd =4l g @il (EEH)..,

it Sugumafa: 319 ey 36T Dr. Maitreyan, what is your point?

off worsra agddt: g9 seleEa & aH B e v gAR) g @
AR 39 formgr] @l g9 gl PBred & g g o)
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MR. DEPUTY CHAIRMAN: Dr. Maitreyan.
DR. V. MAITREYAN: Sir, [ want to make my position very clear at the outset.

MR. DEPUTY CHAIRMAN: Help me in solving this. You are my friend. You
help me in solving this.

DR. V. MAITREYAN: Yes, Sir. [ strongly condemn the killing of innocent civilians,
citizens wherever they are in this world whether they are in Palestine or whether they
are in Lanka. ...(Interruptions)... 1 strongly condemn it. ...{Interruptions)... Whenever
this discussion takes place after the BAC decides whether tomorrow or on Monday or
on Tuesday, I will definitely make my party’s position clear. ... (Interruptions)... But 1
want to say one thing very clearly. ... (Interruptions)... My party and I are anguished that
many Members in this House are so concerned about the killing of innocent civilians
in a distant place. ...(Interruptions)... In our own country, my Tamil Nadu fishermen
are attacked. ...(Interruptions)... Or when Tamil citizens in Lanka are killed none of

them ever spoke about them. ...(Inferruptions)...
MR. DEPUTY CHAIRMAN: Mr. Javadekar. ...{Interruptions)...

SHRI SITARAM YECHURY: This should be removed from the record.
...(Interruptions)...

DR. V. MAITREYAN: Sir, it cannot be removed. ... {Interruptions)...
MR DEPUTY CHAIRMAN: Dr. Maitreyan, please sit down. ...{Inlerruptions)...

SHRI SITARAM YECHURY: Sir, what Dr. Maitreyan has said should be removed

from the record of the House. ...(Interruptions)...

DR. V. MAITREYAN: Sir, it cannot be removed. ...(Interruptions)... 1f it 1s

removed then the whole proceedings will be removed. ... {Interruptions)...

MR. DEPUTY CHAIRMAN: I will expunge it. ...{Interruptions)... What is
your problem? ...(Inferruptions)... Dr. Maitreyan, please sit down. ...(Inferruptions)...
Go back to your seat. ...(Interruptions)... | request all of you to please resume your
seats. ...{Interruptions)... Please resume your seats. ...(Interruptions)... 1 will solve it

...(Interruptions)...

Mr. Hanumantha Rao, please go back to your seat. ...{Interruptions)... You please
sit down. ...(Interruptions)... Sit down. ...(Interruptions)... 1 will come back to you.

...(Interruptions)...
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SHRI SITARAM YECHURY: Sir, I have an objection. ...(Interruptions)... What
Dr. Maitreyan has said has to be removed from the record. ... (Interruptions)... He has

made an allegation. ...{Interruptions)...

MR. DEPUTY CHAIRMAN: You sit down. ...{Inferruptions)... Hon. Members,
I will go through the records. ...{Interruptions)... Dr. Maitreyan, please sit down.
..(Interruptions)... 1 will go through the records. If there is any aspersion directly or
indirectly against a Member, that will be expunged. ...(Interruptions)... Now, let me
give my ruling. ...{Interruptions)... Please sit down. ...(Inferruptions)... I gave vou a
chance. ...(Interruptions)... You sit down. ...(Interruptions)... I want to give my ruling
now. ... (Interruptions)... Before that, | would like to hear the Minister. ... (Interruptions)...
Mr. Naresh Agrawal has raised a valid point. [ want to give a ruling on that.
...(Interruptions)... Without that, I don’t want to adjourn. ...{Interruptions)... Before
that, T want to hear the Minister and the LoP ...(Interruptions)... After that, I have to
give my ruling. ...(Interruptions)... So, others please cooperate. ...(Interruptions)... All
of you please cooperate because whatever point was raised by Mr. Naresh Agrawal and
supported by Mr. Yechury is a valid point. ... (Interruptions)... I want to give a ruling
on that because records must be clear ...{Interruptions)... I would like to straighten
the record. ...(Interruptions)... It must be clear. ...(Interruptions)... There 1s some
misunderstanding here and there. So, it has to be corrected. ... (Inferruptions)... Before
that, I want to listen to the Minister and the LoP. ...{Interruptions)... You have made your
point. Please sit down. ...(Interruptions)... Mr. Raja, I have said that I would expunge
if there 1s an aspersion. ... (Interruptions)... 1 know that. ... (Interruptions)... Then, T will
have to adjourn the House. ... (Interruptions)... Please don’t do this. ... (Inferruptions)...
Dr. Maitreyan, please sit down. ...({Interruptions)... 1 said that if there is a direct or
indirect aspersion against any Member, it will be expunged. ... {Interruptions)... 1 have
already said that. ...(Interruptions)... Now, Mr. Minister. ... (Inferruptions)... Mr. Minister,
please remember that there is a point of order. In the light of that, please respond.

...(Interruptions)...

2} THTI AMSHR : ST i, T8 IRAR AGh ! Fda-T13i BT T & 3
UEST & ARORT BT W Dl &1 WG @l IRAT DI BRE AT S BT 3R
a9 Rl @ BM 8l § 5a1 8 wedl g fb dlud). @ dow ans 4 99 21 ol wiw
Tmfr Sft 7 Y ¥, Chairman has the final authority, 39 U¥ gl HRAT SiF T81 Bl
Lo B AT 4 991 2 WeR Tal & 9rr T2 @, g9t S, 29 S 9 O
P I GHA| AT ST 4 991 LU Bl Hiew gt u S99 99 800.L(ITH).

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Please don’t comment.
... (Interruptions)... Please sit down. ... (Interruptions)... Now, hon. LoP ...(Interruptions)...

After that, [ would give my ruling. ... (Interruptions)...
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SHRI GHULAM NABI AZAD: Hon. Deputy Chairman, Sir, Dr. Maitreyan is
a very good friend, but it is most unfortunate. 1 never expected him to make such a
statement that people in a distant place are being killed and why we all should be
agitated. ... (Interruptions)...

DR V. MAITREYAN: T didn’t say that. ...(Interruptions)... You are twisting.
..(Interruptions)... Sit, he 1s twisting my statement. ...{Interrupiions)... 1 did not say
that. ...(Interruptions)... He 1s twisting. ... (Interruptions)...

SHRI GHULAM NABI AZAD: Sir, even if he takes that, my friend Dr. Maitreyvan

has forgotten the economic interests which India has in the West Asia.
DR. V. MAITREYAN: Sir, he is twisting the matter. ... {Interruptions)...

MR. DEPUTY CHAIRMAN: No discussion on this. ... (Inferruptions)... Hon. LoP.
..(Interruptions)... Let us not go mto that. ...(Interruptions)...

SHRI GHULAM NABRI AZAD: Listen to me. ...(Interruptions)... Listen to me.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Maitreyan, ...(Inferruptions)... The question is
...(Interruptions)...

SHRI GHULAM NABI AZAD: How many Tamilians are there in West Asia?
...(Interruptions)... How many Keralites are there in West Asia? ... (Interruptions)... How
many Andhraites are there in West Asia? ... (Interruptions)... How many million Indian
people are working in West Asia? ...(Interruptions)... Peace in West Asia is in the
interest of India. ... (Inferruptions)... Economically we will be broke. ... (Tnterruptions)...

Please see the remittances from there. ... Interruptions)...
MR. DEPUTY CHAIRMAN: The House is adjourned to meet at 2.00 p.m.
The House then adjourned at twenty-six minutes past twelve of the clock.
The House reassembled at two of the clock,

MR. DEPUTY CHAIRMAN in the Chair

PAPERS LAID ON THE TABLE—Contd.
MR. DEPUTY CHAIRMAN: Papers to be laid on the Table of the House.

oft 91 3EETE ¢ AR SURTEiT Sft, TEd Wi g8 ST, S 3N Wge 3w
3TST IOTAT 071 ...(AGETH)...



